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IN THE CEMNTEAL ADMIMNISTRATIVE TRIBUNAL, JAIPUF BENCH

' JAIPUR,
C.A Nu, 662,92 Dt, of orders: 10,9,93
Radha llizhsn R3o : Applicant
Vs.
Union of India.& Ores., : Pegpondents

None present on behz2lf of the applicant
Mr.K.N.Shrimal ¢ Counsel for the resporndents.

CORAM

Hon'ble Mr.Justice D,L.Mzhtd, Vice Ch2irman
Hon'ble Mr.0,.P.SZharms, Membzr(Adm.).

PEk HON'BLE MR,JUETICE DL,L,MEHTA, VICE CHAIPMAN,

Applicant h3is sta3ted in the 0.3A, thdt he has
joined in the service of the respondente in the year
1953 and he w2e promoted 3s TaStg=ITETtTR¥ Cable

has further
Jointer in the year 1973, He/submitel that in the
seniority list his name finds place 2t S1.M:,293,

He has further submitted that the written test was

clareld cucceszzsful an

Y

held and the applicant waz 4

«.

Qo

2.84. He further submitted that after the decla-
ration of the result of the written test he submi-
tted reminders to the respondents for his promotion

but the applicant was promoted provisionglly As SELC

—
-

vide office order dited 20.6.27. The rsspondent
Mo.3 issued the seniority list vide order dated

- . . R , ,
28 .6.88 but hi= n2me B8 not chown in the seniority

i1

list as he was promoted provision2lly. However the
correction list was issued on 21.1.8% and his name
was shown akove the name »~f Shri B.F,3upta. He has
further submiteithit the rémse of the applicant:g;ain
put below 2ll the juaniors including Shri 2,¥.Gupta,
He further submitted th@t he h2s chlllenged the
order of written test dAated I9,6.,89, The a8pplicant
hazs prayed th3t he should ke promoted from the vear
1372 on the post of SELC instead »f the yedr 1984,

He h2s further prayed that the result of the written
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tect mayv not be declared.

e Applicint has not joined 4ny one 3¢ marty and
rarticularly Shri B.¥.Gupta, aglinst whom he is having
grievance. Apart from thet once the process of oromo-

tion has taken place 3ni he was promoted in the yeir

T

1954, e cadnnot claim in the ye3r 19829 that he should
_be promcited from 1973, This apclication iz a elated

wvedrs. Ewen in the prayer he

1}

one and filed after 10
haz not mentioned cléﬁrlrvth&t which result should not be

-

declared.

same is dismis

0]

ed. Partizs to kedr thelr own coz ke,

(0.7 .5hdrm)
Member (&)






